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THE SUPREME COURT JUDGES (CONDITIONS OF
SERVICE) AMENDMENT ACT, 1971

NO. 77 OF 1971

[30:h Deéemﬁer; 1971.] '

An Act to amend the Supreme \ourt Judges (Condmons of
Service) Actj 1958.

BE it enacted by Parliament in the Twenty-second Year of the
Republic ‘'of India as follows:—

1. (1) This Act may be called the Su%reme Court Judges (Conditions short

of Service) Amendment Act, 1971. o ' 233
(2) Section 3 shall be deemed to have: come into force on the 1st day - gggrlxrtr.len-c ¢

of May, 1958, clauses (a) and (b) of section 4 shall be deemed to have

come into force on the 17th day of October, 1958 and the other provisions

of this Act shall come into force on such date® as the Central Government

may, by notification in the Official Gazette, appomt

2, In section 3 of the Supreme Court Judges (Conditions of Service) Amend-
41 of 1958, Act, 1958 (hereinafter referred to as the principal -Act), in sub-section ’S’égi‘i%gfs
(1), for clause (a), the following clause ishall be substituted, namely:-— )

“(a) leave on full allowances (including commuted leave on half
allowances into leave on full allowanges on med1ca1 certlﬁcate) or

3. In clause (a) of sub- sectlon (2) of Lsec’uon 4 of the principal Act— Arg.rel?d;
m O

(a) in sub- clauqe (1), the worg “and”,’occurrmg at “the end section 4.
shall be omitted;

~ (b) after sub- clause (i), the fclloWing sub-clause shall be in-
serted, namely:— : _ .

. “(itt) where the Judge  wag, prior to his appointment as
such, a Judge of a High Court,; the period of leave earned by
him as-a Judge of the High Coutt, so, however, that such_per;od

shall not exceed four months ig terms of leave on half allow-
. ances; and”,

Ly

4. In section 5 of the principal Act,—+

Ameéld;
‘ } - ) ment o
(a) in sub-section (1), after the words “three years”, the sections.

. 7 brackets, words, figures and letter g[lncludlng the perlod credited.
to_his leave account under sub- sectlo% (2) (@) (iit) of section 4 as
leave earned by him as a Judge of a §1gh Court]” shall be 1nserted

15-1-1972: v1de Notification No, GSR 105 Egiated 10-1-1972, Gazette of Iud1a
Part II, Section 3(i), p. 353.
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(b) in sub-section (2), for the words, brackets, figares and letter
“credited to his leave account under|sub-section (2) (a) (i) of sec-

tion 4 as compensation for vacation ot enJoyed ”, the following shall
be substituted, namely:—

cxjedite.d to his leave accoynt—

(a) under, sub-section
pensation for vacation not

2) (a) (i) of section 4 as com-
njoyed, and

2) (a) (iti) of section 4 as leave
of a High Court.”;

(b) under sub:section
earned by him as a Judge

(¢) in sub-section (3), for thd words “The maximum period of
leave which may be granted”, the/words, brackets, figures and letter
“Subject to the provisions of sub-section (2) of section 5A, the maxi- -
mum period of leave which may be granted” shall be substituted.

5. After section 5 of the principal jAct, the following section shall be
mserted  namely: — | ' '
“5A. (1) Notw1thstand1ng any‘thmg contamed in sub-s ect10n (Z)
‘of section 5, a Judge may be |permitted to commute leave on half
allowances into leéave on full allowances on medical certificate up to
a maximum of three months durmg the whole period of his leave

‘as.a Judge. g

]

,, (2) In computing the max1&num period of leave on full allow-
" ances which may be granted at gne time to a Judge under sub-section
(3) of section 5, the amount oéﬁ commuted leave permitted to him
under this section shall not be|taken into account.”.
. |
6. In sectmn 9 of the principal Act, to sub-section (2), the following:
proviso.-shall be added, namely:— | .

“Provided that the monthly rate of leave allowances payable to

a  Judge in respect of leave credited to his leave account under sub-

section:' (2) (@) '(iii) of section 4 shall not exceed the rate of leave

. allowances admissible to him therefor as a Judge of a High Court
“and shall be payable by the State Government concerned ”,

7. In section 24 of the principaliAct, for sub-section. (3), the ~following
sub-section shall be substituted namely: —

“ (J) Every rule made ‘under this section shall be laid as soon
as’ may bé after it is made before each House of Parliament while it
"is'in sess1on for a total periodjof thirty days which' may be*comprised
" Yh one session or in two succéssive sessions, and if before the: expiry’
of the session in which it is s¢ laid or the session immediately follow-
ing, both Houses agree in ma}img any modification in-the rule or both
Houses agree that the rule should not be made, the rule shall there-
‘after have effect only in such modified form or be of no effect, as
':the case may be; so, howevgr, that any such modification or. annul-
" meént shall be without pre]u ice to the Vahdlty of anythmg prevmusly
‘done undér that rule.”




